
b) hether  overn ent  havfc 
received any re est fro  jarat

Collections thro h Special Bearer 
Bond

6. PROF. ADH DANDA 
     VATE

SHRI SAT A OPAL 
ISRA

Will the inister of FINANCE be 
pleased to state;

(a) hether it is a fact that the 
taret  for the a ont to be raised 
thro h the Special Bearer Bonds in 
the year 198081 as Rs. 200 crores;

(b) if so, hat is the actal a ont 
raised so far; and

i(c) if the collections are belo the 
taret, hat are the reasons thereof

THE INISTER OF STATE IN THE 
INISTR  OF  FINANCE  (SHRI 
SAWAISIN H SISODIA)  (a) The
revised esti ates for  198081  take 
credit for Rs. 200 crores fro  the sale 
of Special Bearer Bonds.

(b) Bonds orth Rs. 106.00 crores 
(Provisional fi res) have been sold 
till 8th April, 1981.

(c) There is no taret  as  sch. 
Collections  nder  the  sche e are 
enerally epected to ather o en
t  and reach their peak only to
ards the closin staes of the sche e. 
This as or eperience nder the 
Volntary Disclosre  Sche e.  The 
pendency  of rit petitions in the 
Spre e Cort ay also have retarded 
the sales of the bonds.

Incentives to  NonResident accont 

holders to invest in National savins 
Sche e

. SHRI A RIT PATEL  Will
the inister of FINANCE be pleased 
to state

(a)   hether overn ent are con
siderin to ive incentives to the non
resident accont holders to  invest 
their savins in  National  Savins 
Sche e;

overn ent in this reard to etend 
the facility of inco eta free in
terest to  Petrodollar  invest ents 
nder the forein crrency .(non
resident) accont and  nonresident 
(eternal) acconts to finance the 
iantic Nar ada Project; and

(c)  if 60 steps taken by overn
ent in this connection

THE  INISTER OF  FINANCE 
(SHRI   R.   VENKATARA AN)
(a) A proposal as ade  by  the 
overn ent of jarat in Nove ber, 
1980 for ivin the facility of inco e 
ta free interest on the invest ents 
ade by nonresident accont holders 
in National Savins Sche es.  This 
proposal as eained by overn
ent and not fond acceptable.  In 
a letter received jst a fe days back, 
the overn ent of jarat have re
ested reconsideration of their pro

posal.  This  ill fee done in  de 
corse.

Ob) No re est of this natre seek
in ee ption fro inco eta for 
sch invest ent by ( nonresidents 

has been received.

(c) Does not arise.

Ne site captioned Racket in E
portin skins

8. SHRI HARTNATH ISRA 
SHRI   VTA   K AR 

ADAV

Will the inister of CO ERCE 

be pleased to state

(a)   hether overn ents atten

tion has been dra n to a ne site 

nder the caption Racket in eport
in ani al skins, as pblished in the 
Ti es of India, dated 12th arch 1981.

(h)   hether  in 198, WaSt er
any recorded the i port of I,09 
skins of tier cats fro  India;

(c) hether it is a fact that India 
did not record the eport;

(d) hether it is also a fact that 
India, on the other hand, reported 
eport of 9 live rhess oakens to



;ffc.rS A., bt the V. S. fi res on ild
 ife trade ake no ention; crit tjbris. 
cid    

(e)  If so, hat are the  details 
thereof

 THE INISTER OF STATE IN THE 
INISTR OF CO ERCE (SHRI 
KH RSHED ALA   KHAN)  (a) 
esSir.

(b) and (c) Accordin to a report 
circlated by the Secretariat of the 

Convention on international trade  
.Endanered Species of Wild Fana 
and Flora, land Siterland for the 
year 198, 10,03 skins of Felis Ti 
rina are sho n to be  i ported to 
Federal Repblic of er any fro 
lIndia. Ho ever, this particlar spe
cies is not fond in India.

(d)  and (e) Fi res of eport of 
.rhess onkeys are not Separately 
t aintained.  The total  n ber oi 
onkeys eported to SA  drin
198  as 2 0 valed  at Rs. 8. 
lakhs. Eport of rhess onkeys is 
co pletely banned no.

Raids at residences of Soth Indian 
Fil artistes, prodcers and 

Directors

80. SHRI V. S. VI A ARA HA 
VAN; Will the inister of FINANCE 
be pleased to state

(a) hether overn ent condcted 
recently any raids at the residences 
of Soth Indian fil artistes, pro
dcers and directors; and

(b) if so, the reslt thereof

THE INISTER OF STATE IN THE 
INISTR  OF  FINANCE  (SHRI 
SAWAISIN H SISODlA);  (a)  es, 

Sir, Drin the period 1121980 to 
3131981, the Intellience  Win of 
the Inco eta Depart ent at adias 
condcted searches in the cases of 

three Cine Artistes  and  one  fil 
prodcer.

(b) Eaination of seied doc
ents fro the above persons prier 
facie indicate ta evasion by the.

The cases are still nder investia
tion and the etent of  conceal ent 
 ill be kno n after the assess ents 
beco e final.

I port of cashe nt

81. SHRI K. K NHA B  Will 
the inister  of  CO ERCE be 
pleased to state

(a) hether the Kerala overn
ent has so ht Centres perission 
to i rtort Cashe nt frot abroad; 
and

(b) if so, the decision taken by the 
Centre thereon

THE INISTER OF CO ERCE 
AND STEEL AND INES  (SHRI 
PRANAB  KHEREE)  (a) es, 
Sir.

(b)   overn ent co d accede to 
the re est for i port ithot any 
co ditions.

Perfor ance of pblic sector nder
takins in key sector

82. SHRI K. A. RA AN   Will
the inister of FINANCE be pleased 
to refer to the reply iven to n
starred estion No. 1608 on the 28th 
Nove ber, 1980  reardin steps to 
i prove perfor ance  of   Pblic 
Sector nits in Key  Sector  and 
state

(a) hat frther steps have been 
taken to i prove the  perfor ance 
of Pblic Sector ndertakins in Key 
Sector, and

(b) hether the Epert Co ittee 
nder the Chair anship of e ber 
(Indstry) Plannin Co ission has 
sbitted its report

THE INISTER OF STATE IN THE 
INISTR OF  FINANCE  (SHRI 
SAWAISIN H SISODlA) (a) ov
ern ent have taken several easres 
to i prove the perfor ance of Pblic 
Sector nits in key Sector.. A on 
these steps, specific ention ay be 
ade of the folloin

(i)  A Cabinet Co ittee on In
frastrctre has been set p and




